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BEFORE THE NATIo GREEN TRIBT'NAL

EASTERII ZONE BENCH, KOLKATA.

Execution Application N o. 3 l20ZZ NZ
(Arising out of O. A. No.12912Ot6tEZ

disposed of on 17.08.202t)

WILDLIFE SOCIETY OF ORISSA

APPLICANT (S)

-VERSUS-

STATE OF ODISHA & ORS.

..........RESPONDENT(S)

AFFIDAVIT FILED ON BEHALF OF THE

RESPONDENTS

I, Sri Ramapada Arabinda Mishra, aged about 53

years, S/o Late Durga Charan Mishra, at present

serving as Deputy Conservator of Forests in the office

of the Principal Chief Conservator of Forests (Wildlife)

and Chief Wildlife Warden, Odisha, At.- Prakruti

Bhawan, Sahid Nagar, P.O.- Sahid Nagar,

Bhubaneswar, Dist- Khordha, do hereby solemnly

affirm and state as follows;

That, I have been duly authorized by the State

Respondents for filing this affidavit.

That this Hon'ble Tribunal vide Order dated

06.04.2023 passed in the present Execution

Application No, 03i2022182 arising out of O.A. No.

l29l20l6lEZ had been pleased to direct the State
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Respondents to notify elephant corridors in one

month's time and no more otherwise the concemed

authorities shall be liable under Section 26 of the
National Green Tribunal Act.

That the said Order dated 06.04 .2023 was challenged

by the State Respondents in W. p. (C) No. 14057 of
2023. The Hon'ble High Court of Orissa vide Order

dtd 04.05.2023 in Wp(C) No. L4OS7/ 2023 while
tagging the said Writ petition to W.p. (C) pIL

No.14706 of 2022 was pleased to stay further

proceedings in the present Execution Application No.

03 of 2022182, arising out of O. A. No. 129 of
20I6/EZtill next date.

Copy of the Order dated 04.05.2023 passed in

W.P.(C) No.14057 of 2023 is enclosed herewith and

marked as AI\NEXURE-A

That, the matter is still pending for consideration

before the Hon'ble high Court of Orissa.

That this Hon'ble Tribunal vide Order dated

03.12.2025 in the present Execution Application, has

taken note of the aforesaid fact and was pleased to

direct as follows:
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" 6. List it on 12.02.2026."

xxx

xxx

xxx

6 That subsequently the Hon'ble High Coun of Orissa

vide Order dated 1I.10.2023 in the aforesaid writ

petitions, was pleased to adjoum the writ petitions to
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after two weeks. The relevant portion is reproduced

herein below:

xxx xxx xxx
"5. Call this matter after two weel<s."

xxx xxx xxx
Copy of the Order dtd 11.10.2023 passed by the

Hon'ble High Court of Orissa in W.p.(C) No. 14706 of
2022taggedwith W, p. (C) No. 14057 of 2023 is filed
herewith and marked as B.

7 That it is most humbly submitted that the aforesaid writ
petitions have not been come to be heard by the

Hon'ble High Court in the mean time.

That, in view of the facts mentioned herein above, it is
humbly prayed before this Hon'ble Tribunal may be

pleased to kindly adjoum the hearing of the Execution

rApplication no. 03 of 2022tEZ till disposal of the

W.P.(C) No. 14057 of 2023 by the Hon'ble High Courr

of Orissa.

That, the facts stated above are true to the best of my

knowledge and belief and based on records.
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Order No.

01

IN THE IIIGII COURT OF ORISSA AT CUTTACK

W.P.(C) No.14057 of 2023

State of Odisha and others Petitioners

Mr. Ashok Kumar Parija, Advocate General
Assisted by Mr. Tarun PaUraik, Addl. Standing Counsel

-yersus-
Wildlife Society of Orissa (Elephant Opposite Parties
Corridors) and another

Mr. P.K. Parhi, DSGI along with Mr. S.S. Kashyap, CGC for
Opp. PartyNo.2

CORAM:
TIIE
JUS

W.P. No.

1. Mr. Asho

for the Petiti

appeaflng

order dated

l4m March, 2 unal (NGT),

Eastem Zone B 4 of that order

that this Court was o. 14706 of2022 (Gila

Rout v. State of Odisha) on the same issue of notification of an

elephant corridor in the State of Odisha.

2. However, in the subsequent order dated 6ft epril 2023, an

ultimatum was given by the NGT to the State of Odisha to notiS

the elephant corridor within a month thereafter and "no more"

stating that "otherwise the concerned authorities shall be liable

under Section 26 of the National Green Tribunal Act".

passed by tffifrffiral Green
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tate of attention

Parija,
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3. The next date of hearing in W.P.(C)-PIL No.14706 of 2022is on

the very same date that the NGT has next listed the matter, i.e., 9ft

May,2023. This Court has in fact passed a series of orders in the

said PIL, all of which, Mr. Parija states were brought to the notice

of the NGT.

4. Parallel proceedings both in the NGT and this Court on the same

issue is not desirable.

5. Issue notice. Mr. P.K. Parhi, learned Deputy Solicitor General

accepts notice on b arty No.2. Since he

accepts noticg I writ petition be

served on

Opposite P

served on

6. List along ay,2023.

I.A. No.6544

7. Notice as on Application

No.3 of 2022lEZ in.

till the next date.

remain stayed

(Dn S. Muralidhar)
Chief Justice

(G. Satapathy)
Judge

}: a^+w+"4
H:r#;"ffid' n"tp..'

0,o tho PCCF (WL) & CWLW
Odirhr. Bhuhamrru.
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EOURT OF ORISSA AT CUTTACK
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0rder No.
ll

. (in W.P.{C) No.22421 of 2tll5),
:'1- -Mr. Akhaya Biswai, Advocate

*er.!?J-
S{91s,&f&dls*a and s*ttrs Opg*osite purtles

*fr. CIebckai:t* Mehanty, ACA wirh Mr. Ishwar Mohanry, aSC,
[&, h{an*,i V. Nair" Chief Conserva{or of Forest (WL} alang wilh

h{r. l{inxnsu gskh }ffiiirftie(.'I;, Joint Task ForeE {JTF).
!fir. Purl*stanr-Serhi. Addl. S.P.. JTf &* ...a

lHr. Ramapadh Aturovirida Mlshrtr, Assktant Cerservator of
Forest. J'l'!.

Mr. P. K. Parhi. DSCI

.C(}RAM:

A.e?}i\{c Ctl.fgtrr;g"qrICE I)R. ll tt S.{ttr\ticr
MIt, JUSI'ICE MURAIIAItI SIU RAMi\N

QAiWB
11.I0.2023

1ra

l. The maner is r&ednf:ihnlii$b Aryiiq"nfu.ie.

2. lrr compliarrce with the ordel"ul'this Cour"{ ciate<J 25'r,Scptemkr,

2011, n presentation hes beer.r nrade by Mr. Mancrj V. Nair, Chiel'

C,;rtscrvlir''r' ol'l.'urcst (WI-) in the New ('onlerence llati. [{r. N*ir
irirs cxplaincrl hrielly rrrleting l() thi various steps taken by tire
(ir-rrcnlrrrrtr,i au<l rhr uther ag*neies lbr cgnxilrvarion ot'.wildliJe.

spcilic*ll] thu eL1..h*rtts g&rj hdS alsa ptep&red ia ctr'rupr(hensir,c,

ilctir'lr pliln in this regad.

3. Wr along wilh other leamed cor#rsel have heard. Mr. Nair and

s"-cn the prcserrat ion.
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3, The ndxt dato.qf hearing in W.P.(C)-PIL No.14706 of 2022 is on

the very wne d*te$at the NGT has next listed the m$te! i.e., 9&

May,2$23.. Tbis Coutt has in fact passsd a series of orders in the

said PIL, all of w&icb, Mr. Parija siates were brought to the noticE

of theNGT.

4. Parallel proceedings bsth in the NGT and this Court on the same

issue is aot desirable.

5. Issue notice. Mr. P.K. Parhi, learned Deputy Solicitor General

accepts notice on arty No.2. Since he

accepts nofice, writ petition be

served on h served on

Opposite P

6. List along y,2023

7. Notice as Application

No.3 of 2022/EZ in

till the next date.

all rernain stayed
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